FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VISWATMA MERCHANDISE PRIVATE LIMITED
USED TO OPERATE A MULTIPURPOSE COLD STORAGE
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons)Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN/ CIN/ LLP No.

VISWATMA MERCHANDISE PRIVATE LIMITED
CIN- U01403WB2010PTC154589

2. | Address of the registered office 5/53 Jagatipota, Krishan Market Road P.O
~Dhalua, Kolkata, WB - 700152 (As per MCA website)
3. | URL of website NA
4. | Details of place where majority of fixed 20/10 Mahatma Gandhi Road, Mouza
assets are located Rashidpur,P.S. Kaliyaganj, Dist Uttar Dinajpur, W.B.
5. | Installed capacity of main products/ services | 1.Coldstorage (Total area 37,600 sq. ft.)
2.Godown (Floor area 20,010 sq. ft.)
6. | Quantity and value of main products/ Turnover for FY 2012-13 Rs. 35.58 crores
services sold in last financial year Turnover for FY 2011-12 Rs. 25.94 crores
Turnover for FY 2021-22 — Nil
As informed to us, unitis closed since FY 2013-14
7. | Number of employees/ workmen Nil as on CIRP commencement date
8. | Further details including last available Details can be obtained by sending an email to the

financial statements (with schedules) of
two years, lists of creditors, relevant dates
for subsequent events of the process are
available at:

RP at the email id:
viswatmamerchandise.ibc@gmail.com

9] Eligibility for resolution applicants under Details can be obtained by sending an email to the RP at
section 25(2)(h) of the Code is available at:| the email id: viswatmamerchandise.ibc@gmail.com
10. | Last date for receipt of expression of interest | 16th March, 2023
11.| Date of issue of provisional list of 21st March, 2023
prospective resolution applicants
12. | Last date for submission of objections to | 26th March, 2023

provisional list

.| Process email id to submit EOI

viswatmamerchandise.ibc@gmail.com

Date: 20.02.2023
Place: Kolkata

Regn. No. IBBI/IPA-001/IP-P00013/2016-2017/10037
AFA No. AA1/10037/02/100323/103958 valid till 10.3.2023

For Viswatma Merchandise Private Limited
Arun Kumar Gupta

P-15 Bentinck Street, 3rd Floor, Kolkata-700001
Mobile: 98301 24481
E-mail: guptaarunkumar2001@yahoo.com




MONDAY, FEBRUARY 20, 2023

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Motherson arm buys
German company

SAS for €540 million

FE BUREAU
Mumbai, February 19

A SUBSIDIARY OF Samvard-
hana Motherson International
has inked an agreement with
Faurecia to acquire Germany-
based SAS Autosystemtechnik
for an enterprise value of €540
million. The acquisition was

trol authorities of China, Brazil,
Mexico and the United States,
will be funded by a mix of debt
and internal accruals. It is
expected tobe completed by Q2
FY24 (July-Sept 23).

Vivek Chaand Sehgal, chair-
man, Motherson, said, “By
adding complementing capabil-
itieswhich SASbrings,wewillbe

done by Samvard- able to further
hana Motherson SAS Autosystem- enhanceourtier 0.5
AutomotiveSystems  tachnik provides position with our
Group, Netherlands, customers. With this
assembly and s :

a step-down sub- . . acquisition, we will
sidiary. logistics services 1, oyen more diversi-

SAS  provides to the fied in our customer
assembly and logis- automotive base and products.
tics services to the industry This acquisition will
automotive indus- transform Mother-
try,and hasrelation- — son Group to be a
shipswith EuropeanandAmer- leading assembler of cockpits
ican original equipment modules globally, with special

manufacturers (OEMs), some
spanningalmost three decades.

Itisengaged in the develop-
ment, engineering, manufac-
turing, testing, logistics, distri-
bution and assembly of
cockpits, consoles, door panels,
headliner, rear hatches, coding
modules, front-end modules
and front cradles for the auto-
motive industry. The all-cash
transaction, which will need
merger control clearance from
the European Commission and
from the national merger con-

focus on EVmodels.”

SAS’s gross revenues were
around€4.4 billion on principal
basiswith net revenues (IFRS) of
€896 million fortheyearended
December 31, 2022, with
almost half of it contributed by
EV programmes. The orders in
handalreadysecured are of over
€3 billion in cumulative net
revenues over the next three
years. It has more than 5,000
employeesin over 24 manufac-
turinglocationsin Europe,Asia,
and America.

COLLATERAL WORRIES ON ESG FRONT

Adani Group credit facilities
expose web full of red flags

GREG RITCHIE
February 19

RBI study: Domestic
ESG-focused firms did
better than global peers

PRESS TRUST OF INDIA
Mumbai, February 19

An analysis of the volatil-
ity clustering of broad and
ESG indices indicated that
volatility, in general, is lower
in the advanced economies,

LARGE LISTED DOMESTIC
companies with an active ESG

FINANCINGARRANGEMENTS
ACROSS the Adani Group con-
glomerate have senta fresh chill
through ESG markets as
investors wake up toanewrisk.

Norway’s largest pension
fund, KLP,recently dumped its
entire holding of shares in
Adani Green Energy, the
renewables part of the empire,
amid concerns that it might
inadvertently have helped
finance some of the world’s
most polluting activities via
the stake. AFebruary 10 public
filing has since made clear that
Adani is using stock from its
green companies as collateral
in a credit facility that’s help-
ing to finance the Carmichael
coal mine in Australia, via
Adani Enterprises.

KLP has blacklisted coal
from its portfolio, so indirect
financing of the Carmichael
project would represent a
“breach of our commitments”,
Kiran Aziz, KLP’s head of
responsible investing, said in
an interview.

Since short-seller Hinden-
burg Research published its
critical report on January 24,
investors haveresponded toits
allegations of fraud and mar-
ket manipulation by selling
Adani shares. But for investors
with environmental, social and
governance (ESG) mandates,
there’s an added layer of pain
as they realise their green dol-
larswere indirectly supporting
the dirtiest of fossil fuels.

“Investmentsin other parts
of the Adani Group are leaking
into the funding of
Carmichael,’ said Ulf Erlands-
son, chief executive of Anthro-

GREEN WOES

B Adani Group is
using green company
stocks as collateral in
a credit facility to
finance Carmichael
coal mine in Australia

B Investors with ESG
mandates are worried
their green dollars
may be indirectly
supporting fossil fuels

B Hindenburg report
had said the group's
firms are "intricately
and distinctly linked
and dependent upon
one another"

the group since mid-2020.
“Investors who have restric-
tions on funding greenfield
thermal coal mining should
revisit potential exposures
across the group.”

More than 500 funds regis-
tered in the European Union as
“promoting” ESG goals hold
Adani stocks, either directly or
indirectly, according to data
compiled by Bloomberg.

AnAdani spokesperson did-

has repeatedly denied the alle-
gations in the Hindenburg
report and threatened legal
action.

Erlandsson at AFII said an
equity investor pledging stock
ascollateral doesn’t necessarily
contaminate other sharehold-
ers. But the “high concentra-
tion of stock ownership and
otherinterrelationships”inthe
Adani conglomerate represent
an extra layer of risk, he said.

A higher price on Adani
Green’s stock increases the
value of the collateral,lowering
the credit risk for SBI’s financ-
ing of the coal project, which
then “hypothetically, materi-
alises in the bank being able to
offer a lower interest rate for
Carmichael” he said.

Adani Green’s stock price has
fallen almost 70% this year,
whiledebthasalso slumped.The
firm said on February 7 it had
won the backing of investors
after reporting Q3 net income
morethandoublethatayearear-
lier. CEO Vneet S Jaain said the
results proved a “robust capital
management programme with
leverage well aligned with the
business model”.

OnFebruary16, itemerged
thatthe groupisin talks toraise
asmuchas $1.5 billion through
note sales by Adani Green,
Adani Transmission and Adani
Ports & SEZ, as per people
familiar with the process. The
Hindenburg report found that
“Adani Group companies are
intricatelyand distinctly linked
and dependent upon one
another.None of the listed enti-
ties are isolated from the per-
formance, or failure, of the
other group companies”.

The Carmichael coal mine
in Queensland, Australia, has

ronmental destruction the
facility represents. Pushback
has also come from banks,
insurers and investors, amid
alarm at the mine’s carbon
footprint.

MSCI gives Adani Green a
rating of A, including it in sev-
eral of its ESG and climate
indexes. S&P Global said this
month it was removing Adani
Enterprises from its Dow Jones
Sustainability Indexes. Sus-
tainalytics hasdowngraded the
ESG scores of several Adani
companies. MSCI said it will
startreviewing holdingsin ESG
indexes more frequently, in
response to questionsabout its
approach.

KLP,which managesaround
765 billion Norwegian kroner
($75 billion), divested its posi-
tionin Adani Green on January
30, adding to five other Adani
firms it had previously
excluded from its investment
universe. “Adani’s corporate
structure created an unaccept-
ably high risk that ‘clean’
investment could be siphoned
off towards coal mining,” Aziz
said.

The largest external holder
of Adani GreenisTotalEnergies,
which acquired a 20% stake in
2021.The French energy giant
confirmed itswithdrawal from
coal productionand marketing
in 2015.CEO Patrick Pouyanne
said earlier this month Adani
Green and Adani Total Gas are
“healthy” companies.

“The shares TotalEnergies
owns in AGEL are not pledged
nor used as collateral for any
financing orany other project,’
a company spokesperson said.
“TotalEnergies has no involve-
ment in the use of the shares
held by other shareholders of

Meta to roll out
subscription service
for FB, Instagram

KURT WAGNER
February 19

FACEBOOK PARENT COM-
PANY Meta Platformsislaunch-
ing a subscription service called
Meta Verified that will include a
handful of additional perks and
features,includingaccountveri-
fication badges.

The new subscription will
cost $11.99 per month —
$14.99if purchased throughthe
iOS app — and is primarily tar-
geted toward content creators.In
addition to a verification badge,
the subscriptionincludes“proac-
tiveaccount protection,accessto
account support,and increased
visibility and reach,” a Meta
spokesperson said in an email.
Chief executive officer Mark
Zuckerberg announced the new
productviahisInstagram Chan-
nel,aservicethatwasunveiledin
the pastweek.The option will be

LC] pnb |

Head Office, Sector - 10 Dwarka, New Delhl - 110075

available on both Facebook and
Instagram, but they’ll be sepa-
rate subscriptions.
Subscription offerings have
become popular for social net-
working companies in recent
years as a way to diversify their
businesses, which are heavily
reliant on advertising. Meta
makes almost all of its revenue
from advertising, but that busi-
ness can be inconsistent and
affected bythebroadereconomy.
Meta is testing the subscription
first in Australia and New
Zealand,  starting  later
thisweek. —BLOOMBERG

punjab national bank

Together for the better

DRDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS,
PURSUANT TO PROCEEDINGS CONDUCTED AT HEAD OFFICE ON 28.09.2022

Date: §7. 91 2027

M/s. Loha lspaat Ltd (Rs. 87.85 Crores)

iCS: Mumbal City/ I5: Mumbal

|Date of NPA: 30.09.2014

In terms of RBI Master Circular No, DBR. No. CID BC.22/20.16.003/15-16 dated July 01

(environmental, social and
governance) framework have
performed better than their
broad market counterparts
even during extreme market
events like the pandemic
shocks, says an RBI study.

The RBI study of 18
economies with such frame-
works,indicate that investors
reward pro-climate and pro-
socially oriented companies.

The analysis is based on
the 10 emerging countries of
Brazil, China, India, Indone-
sia, South Korea, Malaysia,
Russia, South Africa, Taiwan,
and Thailand; and the eight
advanced economies of Aus-
tralia, Britain, Canada, Hong
Kong, Japan, Sweden,
Switzerland, and the US. The
ESG study based on the Mor-
gan Stanley Capital Interna-
tional (MSCI's) ESG indices is
published in the February
bulletin of the Reserve Bank.

The study noted that the
ESGleaders'indices have out-
performed the broad indices
for most of the countries in
the sample,and the outcomes
are based on these numbers
from 2010 when the ESG
concept began to gather
momentum.

The findings suggested
that the companies which
have managed and disclosed
their ESG related risks better
are associated with higher
stock prices compared to a
larger set of listed companies
which do not have such dis-
closures.

India ranks ahead of all
the countries except China
and Taiwan in terms of the
relative returns in ESG lead-
ers'indexbut tops the chartin
terms of least price volatility
during market upheavals',the
study said, adding while the
average volatility was 86 per
cent during the pandemic
shocks, India's was only 74
per cent.

The relative growth in
India's ESG index is also
among the top countries dur-
ing this period within the set
of 18 countries in the sample,
the study noted.

During the sample period,
there is no clear association
between the average annual
returns and the average risks
in the ESG leaders' price
indices among the set of
countries. The risks in ESG
indices, however, are broadly
in line with the risks in the
broad indices across coun-
tries.

In general, theriskin both
broad indices and ESG indices
are higher in emerging mar-
kets compared to advanced
markets and an analysis of
the monthly ESG returns sug-
geststhat India's ESG compa-
nies have given higher
returns.

f-inﬂnci“.ep. .in

than emerging markets. But
overall India ESG index saw
the second least volatility at
78 per cent while Hong Kong
had the lowest at 74 per cent.

In Brazil it was 95 per cent,
China (85), Indonesia (95)
South Korea (79), Malaysia
(85), Russia (87), South Africa
(87),Taiwan (84) Thailand (81)
Australia (86), Britain (89),
Canada (82), Hong Kong (74),
Japan (91), Sweden (91),
Switzerland (95),and the US at
91 percent.

The market events cover
periods between September
2010 and August 2021.

The study estimated the
cumulative returns in ESG
price indices with respect to
the returns in broad indices
and found that the com-
pounded annual return by
India's ESG leaders is more
than 4 percentage points
higher than what is predicted
by the market model. The list
istopped by China,Hong Kong
and England. This suggested
that in the aftermath of the
initial pandemic shock, the
ESGleaders have significantly
outperformed the rest of the
market in several economies,
and India is among the top
performing countries on the
basis of this criterion.

SFINA

pocene Fixed Income Institute
(AFII),which has been tracking

NCI

n’t respond to a request for
comment. The conglomerate

become a lightning rod for cli-
mate activists over the envi-

AGEL for collateral or other
purposes” —BLOOMBERG

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VISWATMA MERCHANDISE PRIVATE LIMITED
USED TO OPERATE A MULTIPURPOSE COLD STORAGE
{Under Regulation 364(1) of the Insolvency and Bankruptcy Board of India (Insolhiency
Resolution Process for Conporate Persons|Requlations, 2016)

Regional Office Kolkata |
Door No. 20A, Ward No. 63, 1st Floor Flat No. 1
Mother Teresa Sarani, Park Street, Kolkata,
West Bengal 700 016
Phone : 033 - 40031212, Email : r01013@sib.co.in

-Experience-Next-Generation-Banking

: RELEVANT PARTICULARS
1. Mame of tha corporaie dabfor along wish | VISWATMA MERCHANDESE PRIVATE LIMITED
PART CIMY LLP b, CIM- U0 1403WB20 0FTC 154589
2| hddress of the regiglered offce | 553 Japalipota, Kshan Market Road PO
| —Dhalia, Fokata, W8 - TO0E2 (B par MCA websibz)

3. | URL of websie | MA
| Detals nTpJa::e where majoety of fieed | 2010 Mahatra Gandhi Road, Mouza

assaty are located Rashidour P.S, Kahvagan|, Dist Usiar Dinajour, WE
5. | Inslabed capacity of man products! serdpes E| Cobdstorans (Tatal anep 37 600 20, ft ]
| & Godown (Fioor area 20,010 sq. A1)

Turnower for FY 2012-15 B, 3558 crones

Turncer for FY 3011-12 Bs, 25.94 cranes

Turnewer for FY 202122 = Nl
| A% wlorrred o gk, unilis cloged since FY 2013-14
| WA as-on LIFE commencement dale:

Detais Gan be oflaired by serding an ama o s
| BF & e il ik

siswalmamenchandise, ibegigmail.com

|

d, | Chuaniby and value of maln products!
servicas sold i last irancial year

.| Mumbes of employtes/ workmen
B, | Furltsar defais irciuding Ras avalabe
firancial skatemants {with schedibes) ol
bt waars, lieds af credfars, elevar] dates
for subsedquent evants of tha prooass ang
availabh al: |
9. Eligibility for resclufion applicants under Dlerials can be cblaimad by sanding an emal lo e BP
| sechon 23(2%h) of 1ha Code is available ab| She email iff visastmamanchandise. boREgmail.com
10 | Las! dale for receipl of expression of interest | 161k March, 2023
11| Dabe of iswa of provisional list of | 215t March, 2023
| prospactive resolution appicants
12 ' Last date for submission of chjeclians fa
| provsisional bist
11| Process amail id oo submi EOH

| 26th March, 2023

wviswalmamearchardisa. ibcigrmail com
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uction Sale Notice for Sale of Inmovable Assets under the Securitisation an

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement)Rules, 2002.
Notice is hereby given tothe public in general and in particular to the Borrower (s) and
Guarantor (s)that the below described immovable properties mortgaged/charged to the
South Indian Bank Liluah Branch, physical possession of the immovable property
described heretaken on 10.01.2023,by the Authorised Officer of The South Indian Bank
Limited, Regional Office Kolkata, Door No. 20A,,Ward No.63,1st Floor,Flat No.1, Mother
Teresa Sarani, Park Street, Kolkata West Bengal 700016, will be sold on “As is where is”,
“Asiswhatis”, and “Whatever thereis” on 22.03.2023 , for recovery of an amount of sum
of Rs.55,39,384.17 ( Rupees Fifty Five Lacs Thirty Nine Lacs Three Hundred Eighty
Four and Seventeen Paise only) as on 09.01.2023 with further interest, costs and legal
charges to The South Indian Bank Limited, Branch Liluah from Borrower / Guarantors
namely

M/s. Shree Ram Boutique, Room No. 306/307, 3rd Floor, Shree Center, No. 39, Kali
Krishna Tagore Street , Kolkata-700007, Proprietor Mr. Abhishek Kumar Shaw and

Guarantor Mrs. Alka Shaw, w/o Mr. Abhishek Kumar Shaw both residing at95/C/1, S.S.
Bose Sarani, Baidyabati, Hooghly district, West Bengal - 712222

Far Viawatma Merchandse Private Limbed

&run Kumar Guata

Riegn. Ho. IBEINPA-0FIP-POON 35801 6-201 7110037
AFA Mo, SA 110037020032 3 103958 valid Gl 10032023
P-15 Benlinck Streal, 3nd Fioar, Kolkata-700009

Mobile: 38501 24481

E-mralt quptaanankumar 001 diyvahoao com

Diabe: 20.02.2023
FPiace; Ralkaly
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Name of Mr. Abhishek Kumar Shaw

Property Owner

Description of | All that part and parcel of land admeasuring 2 Cottahs along with a

property double storied residential building having approx. built up area of 831
Sq.feet and all other improvements therein comprised in J.L. No. 1,
R.S. Khatian No.205 (L.R, Khatian No. 343/1) R.S Dag No.852 (L.R
Dag No.852) Municipal Holding No.- 95/C/1, S.S. Bose Sarani,
Baidyabati Municipality, Ward No.17, Serampore, Hooghly District, in
the name of Mr. Abhishek Kumar Shaw, more particularly described in
Deed of Conveyance no. 7623/2011 dated 21.10.2011 of additional
District Sub-Register, Serampore, bounded the following: North by:
Land of Others, East by: House of Goutam Roy, South by: House of
Madhav Rai, West by: 10 feet wide common passage

EG_SGWG Rs.26,64,000/- (Rupees Twenty Six Lacs sixty four thousand)

rice

carnest Money| Rs. 2,66,400/- (Rs. Twolacs Sixty six thousand four hundred only)

Deposit (EMD)

Date and 22.03.2023 at12.00 noon

Place of At The South Indian Bank Ltd, Regional Office at Door No 20A, Ward

Sale No 63, 1st Floor, Flat No1, Mother Teresa Sarani, Park Street,
Kolkata, WestBengal, 700016

For detailed terms and conditions of the sale, please refer to the link provided in South
Indian Bank Ltd, (Secured Creditor) website i.e. https://www.southindianbank.com.
For any further information and for inspection of property, the intended Tenderers|
may contact the Authorised Officer (Mr Murali Mohan D Mobile: 9497424407) o
Soumya Sankar Banerjee ( Mob No: 9049531538) or The South Indian Bank Ltd
Liluah Branch during working hours during working hours.

Date : 17.02.2023, Place : Kolkata Authorised Officer

Maharashtra

Bank ¢ [HHFE'H [1}1
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o G e POSSESSION NOTICE

Zonal Office : KOLKATA,
3, N. 8, Road, McLeod House, 15t Floor, Kolkata - 700001
TELE : 033 403T905/FAX : 033 22430287, o-mail: drmkolkataGmahabank.co.in;
Head Office: ‘LOKMANGAL', 1501, Shivajl Magar, Pune-411 005

Without prejudice

[Rule - 8 (1)]
POSSESSION NOTICE

WHEREAS,

The undersigned being the Authorized Officer of the Bank of Maharashtra, Kolkata Zone,
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002, and in exercise of the powers conferred under Sub-Section (12) of Section 13
read with Rule 8 of the Security Interest (Enforcement) Rule, 2002, issued a Demand Notice
dated 10.10.2022 calling upon the borrowers M/s TECHNO LAB through its proprietor
Mr. Susanta Roy and Mrs. Aditi Roy & Mr. Prasenjit Bardhan (Guarantors) to repay
aggregating Rs 146273/- (Rupees One Lakhs Forty Six Thousand Two Hundered and
Seventy Three only) plus future interest @ applicable rate from the date of this demand
notice and other charges thereon within 60 days from the date of receipt of the said Notice.
The notice was sent by Reg. AD Speed Post.

The borrower/Mortgagor/Guarantor having failed to repay the amount, Notice is hereby given
to the borrowers/Mortgagor/ Guarantor and the public in general that the undersigned has taken!
Symbolic possession of the properties described herein below in exercise of powers conferred
on him/her under section 13 (4) of the said Act read with Rule 8 of the said rules on this 13th
day of February 2023.

| The borrower/Mortgagor/guarantor in particular and the public in general is hereby cautioned

not to deal with the properties and any dealings with the properties will be subject to the charge
of Bank of Maharashtra for an amount hereinabove mentioned.
The details of the properties mortgaged to the Bank and taken physical/ symbolic

| possession by the Bank are as follows:

| Equitable Mortgage of all piece and parcels of shop being no G-6, ground floor

admeasuring 40 sq ft in a building known as ASOKE MARKET 11 at 13, KNC road, P S
Barasat, Kolkata 700124.

On or towards the North: By shop Narayan Paul ( tenant)

On or towards the East: By shop of Gopal Mukhorochak

On or towards the West: By shop of Sanjib Mukherjee( tenant)

On or towards the South: By common passage

Date: 20.02.2023 FOR BANK OF MAHARASHTRA

Chief Manager & Authorized Officer

2015 amasting ol theGommittes for Identification ol Wilful Detaulters of the Bank was hsld
on 10,09 2021. The identitication Commitiee concluded that events of withul detawlt in the
Borrorarer’s 3ccount(s) had occurred and gave its approval 1od issuance of Show Cluss
Notice for identfying the follpwing persons as willul defaulters

(1) M/3. Loha Izpaal Limiled (Borrowaer), 2. Sh. Rajesh Poddar [Direclor) 3, 5h
Sanjay Basal (Director) 4. Smi. Sujata Chatlopadhyay (Director) 5. Smi. Shruti Jayesh
Shah (Direcior) 8. Smi. Sandhya Rohil Malhotra (Director) 7. 5h. Ganpal Kashinath
Patil {Directar) 8. §h. Ashok Omprakash Malik (Director) 9. Sh. Vijay Shyamsundar
Maniyar (Managing Direclor) 10, Sh. Bizwanath Chakraborty (Directer) 11. 5h.

Hem CHand Sirahi (Director) Accordingly, Show Cause Notica of 15 days was ssusd
o 081020217 o the above named Borrower Le, M/s. Loha lspeat Lig. and it5 atove
named Directors, responsitle for managing the aftairs of the Borrower and invobved
n events of defaclt. They werg Informad. I thay &0 désiré, thay can maks 3

representation to the Bank within 15 days from recaipt of notice, as b why they be

il classifed as wallul detgulters, in responss 10 the said Show Cause nobce Sh

Rapsh G. Poddar. (Director) and Sh. Hemd Chand Sirohi vide letter dated 300102021

gnd 31102027 respeciivaly submitied thélr representalion. Keeping in vew ihe

mpressntatition submitied by the parties. the identification Commitito. A5 & measure
of natural jushce, provadied parsonal haanng 10 the Bormowear Lompany and Sh. Haesh

G. Poddar (Director) on 24,72.5027 which was attonded by Sh. Fajesh Poddar on

behal! of the company and all 15 directors throegh Yideo Confersnte

The Idenfification Commitie in The sald meebng held on 24122021

confuderabon ol the 1acls on record, withen répreasantalion Submitéd and debberaton

made dunng he slid parsonal heanng, meeling by the party, decidsd 10 dmg he
nam# of Sh. Hem Chand Sirohi from tha wilful detaull procesdings on ihe ground
¥ hes appoinment altér the classification of the account as NPA and found thet
ihe bomower and 0s othar above namad dirgclors dotaplead In payment nepayment
obdigation to the Bank and committed events of withul detaull and are it to b sdentifisd

&5 withul defautters for tha helbiwing reasonis); -

Drversion of Funds

1. The company had opened bank accounts with Kotak Bank and Yes Bank in June
2014 putside consormium inapite of having THA account with State Bank of India
Ihese Becounts warg :J|IE!IIr“'I1 withouwl dilvy -:'-;H'.rlrn';|1-!:-|1 rom COMGOMILMm DAnKE and
funds werg béing routed through this account totaling 1o Rs.20.25 Crore in FY
201516 and Rs.3.48 crore in FY 201617

2. A5 per acoounting records for FY 2012-13, one entity viz. V.K. Shah Stesl (debior
had an opendng debil balance of Rs.95.68 Crores, further during the vear Rs 29 30
Crore was paid and RS.T2.35 Grores were recelved from this entity resulting
ciosing debii balance of Re.52.63 Crores as on 31.03.2013. Howewer, no sales
accountsd in the ledger for this entity durng FY2012-13

1 Receipts and payments transaciions aggregating to Rs. 39.84 Crores were

accountsd In FY 2012-13 in 2 ledgers, classilied as creditors L. Shatabd

rastruciures Development Pyt Lid and Jolly Vinimay Pvilid. with no purchass
oF expenss iransachions accountad i these ledgers

Amounts aggragating fo As.522.38 Crore were accounted on Apnl 1, 2013 whene

amounts ware ransierred batwean dablors Creditors. The effect of these entries

resulted bn increase in both debtor and crediloes halances as on those daies by

R:.522 .8 Crore.

5 There have been instances where purchases have been accounied but the
corresponding entry for recaipt of malanial could not ba traced 2. 836 such enines
noted during FY 2013-14 amounting to Rs.624.61 crores.

Accordingly the dentiication Commitiee had tsswad Order on 21.01.2022. Vide said

order parties ware advisad 1o submil writhen représentation against the order of the

Lommuties 10 the Review Committee headed by MU & LED wittun 15 days trom the

date of receipt of the said order, Il they so desira, Pursuant to the saad order, Sh

Ashok Kumar Mallie, Sh. Bishwanath Ghaudhary & Sh. Vijay Maniyar submitted thew

represaniation which was placed belore tha Reviaw Commitias for consideration

Deliberation of the Review Committee in Its meeling daled 28.09.2022

The Review Commiftes upon perusal of the matter observed that the borrowss and its

direciors have Deen ientifed a5 willul defauiiers on the ground of diversson of funds

which Is derived from Forensic Audlt Reporl dated 17.01.201E of M's Khandetwa

Jain & Co. Prior to the identification ordér, an opporiunity of personal hearing was

provided 1o the borrower company and iis directors, The personal hearing was held on

2412 2021 which was attendad by Sh. Ragesh Poddar on beha!! of the compamy and

#ll its direciors through Video Conderence. Afier considering the entire factual aspects

represantation of the borroweer 10 the SCN and the submission made during persena

hearing, the identification Committés |ssued onder on 21,01 2022 in response to the
identihication Urder daled 2101 2062, represantations were received from Sh. Ashok

Kuomar Mallik, Sh. Bishwanath Chakraborty and Sh. Vijay Shwamsundar Wankvar

dersCiors o1 the company

Upon perusal of the representalions, the Review Commities noted that Sh

Beshwanath Chakrabarty has contended that he was awarded the job of whole time

afer due

da

and tevelopmant of plant and macmnary. He resigned as non-executive oirecion w.el
02 092014 He further siated that the accounts slipped to NPA after his resignahon
e 30.09.2014. In view af the same, he requested to drop his name from the withy
default procesdings. He dented amy knowledge about any drversion of funds 25 he was
et part of Ihe company durng the pefiod
From the records submitied by Sh, Bishwanath Chakraborty, the Review Commitics
5 of the view that the siatemani of Sh. Chakraborty is in consonance with the
documentary evidence and hence the Committee directed that his name be excluded
from the wiltul default proceadings
oil. Ashok Kumar Mallik, through his representation, submitted thal he wasnisd
company for mérety & manths i.e. from August 2015 to February 2016, He was the as
director with [imited scope of day to day work as prolessional to assst the manageng
deractor for revival of the company and he reslgnad from the post of disscior wel
Fek 2016
The Raview Commimes obsersed thal from the records extracted from the MCA site
i s clear that She Ashok Kamar Mallik was direcior in the company from Angust
2015 to February 2016 e, after the account became NPA and events of witul default
ook place. Hence, the Committes directed 1o exclude his name from the wilhul detault
proceedings
wimilarty, Sh. Vijay Shyamsundar Manivar, in his representation. has staled that the
gvents of wilful default do not relate to his job responsibility i the company, He stated
that he was with the company for about 1 month .8, Trom 03.06.2016 0 D3.07.2016
whereas the incidents ol willul delault occurred during the peripd 2012 to 2014
Hence, he reguesied for deletion of his nama from the wilul defaull procesdings
The Review Commitise observed from the records of the MCA site that She Vijey
Manryar was director of the company from 02.08.2016 to O8.07 2076 Le. musch affer
ihe evants of willul default occurred i the account, Hence, the Commities directad to
Exclude hes name from the wiltul default procesdings
Aftar considering the overall facts. the representations received from the parties and
thew submissons made during parsonal haaring belore the ldentmcation, Commities
the Heveew Commities agread with tha decision of ldentification GCommitiss in
identitying the borrower company and its directors as willul defaulters. However
ihe Review Commities disagread with the docision of the ldentification Commitiss in
sdentifying Sh. Ashok Omprakagh Mallik, 5h. Bishwanath Chakraborty and Sh. Vijay
shyamsundar Manbyar a3 willlul dofaulter for the reasons stated heresn abowve
ORDER OF THE REVIEW COMMITTEE FOR DECLARATION OF WILFUL DEFAULTERS:
The Review Committeés chairad by the undarsipned MD & CED aof the Bank and the
Usrectors of the Bank as members, after dus consideraton of the above sad lacts
and evidence on record, in its meating hald on 28.08.2022 conturred with the onder

of the Identification Committes and found that the aforesald party, mentionad af serial
MNa.1 lo 7 are responsitée for above event of willul defaull, which constitule cogent
ground of bemg dectared as “Wellul Defautters In termd of extenl Bank guidstines

gsudd in Circular No. DHR. No, guidelings/Mastar consonance with the REI CID
BC 2220 16000201516 dated 01.07. 2015 and declprsd ks Loha epaat Lid. and
£ L& 5h. Haesh Gaunshankar Poddar, 5h, Sanjay Bansal Hml Su@ta
Chattopadhyay, Smt. Shrutl Jayesh Shah, Smt Sandhya Rohit Malhotra and Sh
anpal Kashinath Patil a5 walu! detaultars on the ground of “diversson of funds

Thit Reniew Commitiee further directed 10 drop the willlul default proceedings agains!
S Ashok Omprakash Malik, Sh, Bishwanath Ghakrobarty and Sh. Vigy Shyamsonta

= rhrertnr
. dhrecton

fdanieyar for the reasons recarded herelinabove,
5d/ Bi/- 54/
Panka| Dshi San|eev Kumar Singhal Gautam Guha
| Direcior-Member) | Director-Member) [Director-Member)
Bd/-

Atul Kumar Goel Chalrperson
(Managing Director & Chiel Executlve Oficer)

Place: Kolkata

Kolkata
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PUBLIC ANNOUNCEMENT

BHUVEE STENOVATE PRIVATE I.II‘ITEDREIH LIGUIDATION)
CIN: UZT100WB200TFTCT 20207

LIGUIDATOR - CA. KANNAN TIRUVENGADAM

Ienvitation for submession of bids under Swiss Process for
Private Sale proceis for Bhuvee Stenovate Private (in L
MNeotete i hensly geeen 10 the public in general, in stcordance with the order of the Horble
Matiorad Comparry Lew Appeliste Tribonal, Principal Bench dated 25 fanasty 2023 in Comp
App. (AT} fns) Mo, 1093 of 2022, for inwibing submission of bids under the Swis Cl‘ullrn?e
Peogess Broen rl-g:bl'r bidden: mleresied in purchasing M/ BHUVEE STENOWVRTE PRIVATE
LIWITED (in Ligrusdatron} ["BSPLT) 35 8 “going congern’ cn “as 1 whene b basis®, “as b what
b, “whatever there 4 basis” and oo recourse” bats, through e-suction platdorm s
tomplance with Indobency and é:ﬂ:',' Code . 2006 {("BC™ &1 a e Fagher than
INR &1.0% Cr [Indian Rupess Five Lakh Ovly} C“Anchor al’ﬂujh-,'m
incromartal amoura of .lt Ipart 1M 2 Dl.'rCmm {trcdian Rupses Tweo Cromes Onlyl (e, the bid
sutymithed should be for an amount greater than the Anchor Bid Price of R 61.05 ooees by
af least INR 2 Croded), withoo! any represantilion wastanty of idemsnly by the Liquitdatar
o BSPL and wall be conducted @ sccordance weih TBC and the bema conditiers $81 out
hereunder and applicable Swits Challenge Process Document. The intenested applicants may
refer o the detaded Swis Challenge Process Document available at hitpsfpdaneslonin or
oW DG oup N

Ipaticn in the

RELEVANT PARTICULARS

Bhurres Slerowvate Prvale Lamiled
hiprs.ffpda nesl coan o i Brggrounn
t| 7 February 2020

Sabe of Corporate Debbor a1 gong condem on "23 i where i
basis®, "3 & what s bash”, “whatever there i basis® and “no
recourse” basis. Datails ol assets Incladi -lnﬂ mdwlmng
manuiactunag wnils, faciinies, plant {?I.'q.l

and otfer a3ty moce fully set out in the 5n1u. lenge
Process Docurment.

"Flaase ensze you carelully read and reler 1o the
compeehenise appbcable induions and esthasoni of the
aitets a5 mode specifically defined i the Swiss Challenge
Progess Documsent

INR 6 1.05.00,000000 (R Sixty One Crove Five Lakdv Only)
Swiis Challenge Process under Povate Sale a5 per the
meaning under the B0 and Insobvency and Bandoupicy Bosrd
of India {liquielation process) B s, 2015

A3 per the Swax Challenge Process Document avadable at
hitpsipda o oo.in o wsis brggroup in

Ay parson SLmeE)  Bad pursiant bo this imvitason shall
o4 be & parson ineligable in terma of Section 204 of the IBC
Last date for submission of | 06 Meech 2023

Affidavis under Section 294

and bid documsnty
Refundablefadjustable Earnest | INS £ 105000000 (Aupees S Croee Ten Lakks Fifey
Moy Deposit ("EMD7) Thosssand Cindy}

WBM for submission of | 17 March 2023 up 106 PM Indisen Standssd Teme]
Last date for submisslon of | 20 March 2003 [Linkess intienated atheraise on the webdas
| Bt of the Corporate Debior)

Duate declaration  of | 20 Maech 2021

ngiunllddtrr"lﬂd‘b
Lawt date for Anchor Bidder to | 21 March 2023 by 1800 hours

KHARDAH MUNICIPALITY
Khardah, North 24 Parganas

NIT
Tender No.KDHMI/S1/CON/
22-23,E-Tender 1D: 2023_
MAD_476151_1.Categories

of Work : Supply of Vehicle
Last date of Submission of
Tender 27/02/2023. Details of
notice can be seen at
www. khardahmunicipality.in
& https:fiwbtenders.gow.in
Sdi-
Chairman,

Khardah Municipality
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Memo NHo - B46KMPWIZ2-23

Kamarhati Municipality

E-TENDER NOTICE

1, M.M. Feeder Road,
Belghoria, Kolkata-56
Date : 17.02.2023

E-Tender are invited by tha Chairman, Kamarhati Municipality,
Marth 24 Pargans for different work within Municipal area.

Tender ID No-2023_MAD_476673_1 to 11

NIT No-WBMAD/KM/CMDM_BEUP_14th Fin/NIT-14(e)/22-23
Bid submission starl date : 20002/2023 at 12.00 P.M.

Bid submission end date : 2T/0272023 at 12.00 P.M.

Bid opening date : 1/03/2023 at 12.00 P.M.

Tender ID No-2023_MAD_476673_12

Bid submission starl date : 20002/2023 at 12.00 P.M.

Bid submission end date : 06/03/2023 at 12.00 P.M.

Bid opening date : 09/03/2023 at 12.00 P-M.

N.B : For details and any other information, please wvisit Gowt.
website http:/iwbtenders.gov.in this advertisemeant s also given
http:iKamarhatimunicipality.org.

Chairman
Kamarhati Municipality
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mwercise Right of First Befusal wentfa wamle

Daite of declaration of 22 Maech 2023 3 [mrohrsy wamler aw am e Pew eobele oind BRds
m:“ R P el i i1 S0IWBIDIOPTL | 54540

i sbtpe ol el 8 " o | et st frees witn, TR, P TOAS G o W,
by the Successtul Bidder BRETEL W -Ane s (S5 ermen ofisg

Persons interested in bidding for BEPL can conduct due diligence/site visit after acceptance of
thesr dully meecuted Confidentislity Uindertaking af the sole discretion of the Liguadaior and aa
ot thr terma of the Swiss Challenge Process Doourment,

1 Digibie Bidders muat place a bt h than the Anchor Bid Price ersuning a0 additional
minimram incramental amount of IR 2 Croes Cincremental Amount”™) and 2long with
an EMD aof RS, 5105 crones i scoordance 1o the process a5 per the schedule set out
shove, The detaded terma and conditiony [mcudng adpsimant | refund | farisfuse of
ke MDY e WHM in the Swidt Challenge Procets Documen

L} Mo bad below the Anchod Bid Price plut miniram Wcremendsl Amount shall be
entertained ureler Gioumdtances

i Bidders ae r\q-qur,;:f!pm thair bids 1o the Liguidaior as per the stipulations under
st Snetes £ i Process Dooument and 23 per The timebines contined thenpn

L This MNaboe thall read 0 conpendtion weih the Seia Challange Proceis Document
avaiabde at hl.‘l.p:u,"pdq Aesl oain o v b ougin Prospectres badders ke advised

& | aprreie Eieman

Ha

& |Srrem o oo opers vy, of
i fpetw Temen

aonve HEm anl ooe, ofen e, WE
wfierinn, cwvn e Beowe o)

& | veefEree B e sl

3. fomem (ool e e, oo 2RI
%, SATE ({5 W 30, o0 T

w | wedact Tl 3o wesficam i
&L e

2ph -y b aen T ot 0 o0l

v y-34 wear e T as b ool

rod -4y ek appn o

I W 4018 (0w TG T8

v | Ao

BreBurefy ove wfite o

10 carefully read the Seviss Challenge Process maent in ifs enfinety
W in case & party does not submt the documents reguined under the Swiss Chaflenge

Process  Document  {inchuding the  Confidentiality  Undertaiing,  Affidavil-cum-

Declaration, arsd Afidiat under Section 294 of the BC) in the presoribed farem and

mancsy, the sakd party may be daquabfied by the Liquidator 1 ks sole delcretion
Wi For furthes deun'pkw visil hitppdanescoin, or wwwbiggroupn o send an

e-mail 10 bguidation bsphB-gmal.com

: The imvitarticn i for sale of assets of the Compoeate Debitor undier the Inackency

and Banikrupicy Code. 2016 The advertisement purparts 10 ascerain interest of applicast and
does nok create any kind of Binding cbdigation on the part of the Liquidator. The Lspnidator
resinaid the right t amend andfor snnul thin imvitation inchiding any timelines o the proteis
thengin, without giving feasons, ot 3y time and in any respect ﬂlmuh amerdment in
the imatation, mcluding the aforementioned timelines, thall be. noti on The vwebsite of
the Corporate Debtor ot ttpsc//pdanestonin or wwwbepgroupun. This & nat & stasutary
datument, and it has not been reviewed, approved o negisteced with, and will or may not be
revigwed, of registered with, any regulstory or sLabutory authority of gowernment of
Indlia or arry state QovemEnEnt

CA KANNAN TIRUVENGADAM

Hao, [BELIPA-001/1P-PO0Z51/201T-18/104082

tor af BHUVEE STENOVATE PRIVATE LIMITED

W wid WCLT Ordher

CPIB) !-T!-ml dated 7 February 2020)
3 Subhas Villa, 18 Ghat Road

H.th&lhl TOOO82, West Bengal, india

AFR il 12 th December 2033

Pince: Kolkata
Date: February 20th , 2023

e | ey By ol i il Tl rafim
wE), wETEEE i, sfm e
it Wi s wie Bl fee
R SR S R

By g wmeie - o
vinwatsnaiserchandise o ginail com-a
& com e wmem R

3 | e o aeg kY Al corwiele
TEAHARE T F (ATVTETIS] £ W1 T I

P wan wref-oF  viswnimamserchandise,
s e Lo -4 B GO 3008 FRa T WA

3o | awrom v TR sfm om wtfie

3 T, Aoy

¥y | i e R efiem
iy Wity T

¥y W, 2098

1 |afezm wfiven fesre wforen (e
o el

AT dan

ve | B et ¥-om =i

v handise.ibed gmail com

T dn.00 2038

WA T

A IHEL P00 PO 32004 7/ 1003 T
SRR T A AL TO0I T IDGREL 1305E, TR ho.08 4 ode T

¥ guptasnumkumar 301 & gmail com, dgeil Il koo com

Fomin wyiemibw st FfiEls - 1!*’"

a:p-rat-mﬂ

P, e FY%, ool wo, wvpeTET Y0000,
AN rsoliRRry

FETe IOTET8 VN “C0RA NI FIACHAL

He 5

WG, 35 cHEAE

A ATETAE & ﬁﬁiﬂ_ 5533
% | T T HifEE
walh o Fwe | Swwmmep vl

QR B e wWEE e
T G S, W SIS 7 R
T 1wy s % =
st T wtre st 1 T BT Bt
Teram v A i woo o)
e % U R e Rt
e i | e e S
T i Bl T

MY FET TFE W
sfeEs awrE A, e,
awEdrEl-wz A earem
AT T 4T WS 5T (IHTE |
NS T TE LT A

& 5o 5 -y e ah
el fewem | e 96 o e
o ol el e A (A0 I
TYE (A WA T o FH
el e Sran wngrenfs ) wi% B
AT (EIha Rl e
BteTETsTe STt SRR SIEE |

AT A
s T woeEe B S
i | e, WERE A
srEeict 71 peum e afere
pisick e esnt ki

HHIES gseE FifEa =g

e Aqoas-AREme s A

M WA GATE WATEE Aweire Fresies s cdrs wrE e TR ST B |
wfe] 518 BTACEH TTANHE (SLHE Wﬁﬁm Eﬁ aif«‘"stm Tgrea fwen (78 waelEi was
HEe @ s | g T e 41 T esire T R
e gm A v ME e o wim, awne He «ff By mﬁmﬁ‘wmmﬂvmﬁ:ﬁ SFMEE TSRS | =g

] A WLACEE | T (U0
eiEEE 5 T e e
ure] Fafis arare= wian
T wEEE beagw
gt femes wgen ¥E

ST W1E] 5T e B2 | 2wy
i aoo-ano ST 2 EHE W
wi fafls wwere qwm faff o
T soo TR $LOE w19 | FE
HOEE 1, 995 (oS w0y

g e @ we oI A,
A HA, o1%, §IE 5wy
ST ¥R W] JrAars | g
“Ep51E BHTA A 9| sl
wfeTa, oy WEE B AR

A, e Eaa e
T AT 1 el
AT #{Te A0eW, E i T e
wifa el waefire o
HEa"

+



